
(e) the major products .ro\ij)s likely 
to be covered under the above scheme; 
and 

(d) the salient features of the new 
scheme' 

tHE MINISTER OF COMMERCS 
-AND FOOD AND CIV~L SUPPLIES 
(SHRI P. SHIV SltANKER) (a) 
Y .. , Sir. 

(b) lat July, 1986. 

'(C) The major product afOUps to be 
c:over~d under the new CCS scheme will 
"- i'!ft81neering Ooods, Chemicals and 
A1lied Produets, -Plastic Goods, Processe(i 
"GOds, 'Marine Products, Agticultura1 
Ptedacts, Leather Goods, Jute -goods, 
Sputts Goods Handicrafts, Textiles, elc. 

~ The 'sa·lient featur~ of the new 
QQI 'SebeMe an as ,follows : 

ti' In Tespect of industrial prodncts, 
l'eimbutsement of un-refunded in-
diTeot taxes will 'continue to be 
tbe main element for determining 
,tbe CCS rates. HoW'Cver, the cas .. 
caded structure of taxade-n will 
alra be take!) into account. 

i(Ji) Compensation for product/ma1rket 
development will be given only ,in 
a highly selective manner on the 
basis of a phased out programme. 

'(iii) ~Por ,agrieul1ur .. l items, such as 
fruits and vegeta·blcs which Me 
.perisba9le ift n&tllWc, a special 
fAemeDt ,&f oGmpeAsation will'be 
J)l\OVided .f0r the high oost of fran-
sportati:on witbin India. 

(iv) For Handicrafts items, the value 
aIded by Ja-hoor will be one of 
the main factors to be considered 
for (tenmnininl th-e CCS rates. 

(v) The restriction regard'jng grant of 
CCS not beiDg allowed to exceed 
2'% of the value-added i.e. ,r.o.b. 
realisation less 'R'SP entitlement 
(under fM tmpl)tt PoUey for Re-
Fst.r~ Exporters) will continue. 

(vi) The present ,polky ,for IAn .... 
CCS on certain Qatoaerita.or 
suppl ies withia India t .. etJ .. 
them as deemed exports will 
cOIt·tinue. 

[rrtm'S/mio,,] 

,Ap,lie.tloa. ~ror ••• istance .&der leW 
Emplo,me at Scltem e forwarded by District 

InGultry Centre. Santbal ParaatoB ,(8I11ar) 

3865. SHRI SALAHUDDIN: Will 
.the Minister of FINANCE be plea·sed ,to 
state: 

(a) the number of cases forwarded by 
District lndost·ries Cent,re, Santhal Parpn8, 
Bihar, during the last th:ree years upto 31 
December, 1985 for providing assistance 
under the self-erhpleyment sdheme to each 
branch of the ban,ks in this district: 

(b) the number of persons provided 
with tuch assista'noe as on 31 December, 
198'S and the n't1mber of those casts in 
whioh the assisfanc~ has not been ·given; 
and 

(c) the time by which assistance will 
be provided in all the cases and the details 
in this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINAN'C~E ,(SHill 
JANARDHANA POOJARY) : (a) aod (b) 
Under the Scheme for providing Self-Emp .. 
J.oyment to t,he Educated U·nemployed 
Y o\lths, the numb~r <>f 8pplica'1i0Ds ~ 
mmended by the Distr.ict Indust'Res Centre 
in Sant'hal Parga.na District to banks were 
2031 and 1.517 foOr the years 1983.'84 .. nd 
1'984-85 respectively. 'Out of the abeve, 
t-he ,number of applicatiOfts sanet10tlN -by 
banks were 491 and 598 fot the years 1'98'. 
84 and 1984-85 respectively. I nf-orma'tion 
for the year 1985·86 has not yet Men 
reported. 

(c) U,nder the Self .. Em,ployment Scheme 
the banks caD sanction C890J uJ)to tM 
tar.t assigned to them. Uader tbe f.ltYi .. 
ed procedures the 'istrict Industries 'eee.. 
tres have been advised not to recommend 
more tMtI 10% ef the apfJIie&4kM. "over 
and above the tarlet fix~d for the bank 

, l1rlilCbes for sanction uf:lc!er 'lb. ·~"m •• 



The Joan proposals are '~to be disposed of, 
by the 'bank branches within 14 days 
from.dto date of receipt of applications. 
Time frame for the release of the assistan-
ce mttn1y depends upon the taken hOle for 
the ,procurement of the assets and the 
Rhased requirements of the working 
capUal. 

IE",lishJ 
Aisistance by banks to victim of riotl Ind 

disturbances 

3'866. SYED SHAHABUDDIN : Will 
the Minister of FINA~CE be pleased to 
state : 

(8) whether the Reserve Bank of 
India has issued guidelines to the banks 
for providing relief and rehabilitation sys-
tems to the victims of riots and distur-
bances; 

(b) if so, brief particulars of the 
schemes under operation; 

(c) the total amount sanctioned as 
Joan by the banks to such victims during 
1984-85 and 1985·86, State-wise break-up 
thereof? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHR;I JA· 
NARDHANA POOJARY): (a) and (b) 
Yes, Sir. Brief particulars of the important 
facilities given to the persons affected by 
riots and disturbances iare as under: 

(i) Loans for rep lacement of essential 
household effects could be sanc-
tioned upto Rs. 5000/ .. per family 
carrying 'interest at 1'2.5 'per cent 
,per annum repayable in a period 
of three to five years. 

(ii) Advances would be san~ 
for repairs/reconstruction ot hoUses 
on the basis of &Messed' 'lamalt. 
These advances would carry ,,a 
conccssional rate of interest of 
12.5 per cent 

(iii) Credit at a concessional rate of 
12.5 per cent would alio be am-
Jable to truck and transport ope-
ratdrs whose vehicles were'dtst: 
royed or damaaed in the distur-
bances. 

(iv) Advances would be available to 
retail traders whose shops ,bad 
beea destroyed, for continuingl 
restarting their busi'ness upto !the 
limit of Rs. 5 lakhs carrying a 
concessional rate of interest of 
12.5 per cent. 

(v) Fresh advances to small scale 
industrial units danlaged/destroy-
ed would also be sanctioned upto 
a limit of :lts. 5 lakhs at a conces-
sional rate of 12.5 pel' cent to be 
rqlaid in three interest of to .five 
years. 

(vi) No margins would be stipo'lated 
for loans upto Rs, 25,,000/-. -For 
advances over Rs. 25,000/- sraatsl 
subsidy given by Government 
would serve as the margin. In 
-cases where no grant/subsidy is 
given by the Government the 
margin would 'be built up IFadu-
a Ny 'after the borrower Md 
started acquiring income on a 
regular basis. 

(c) The State-wise data as at the end 
01 March, 1985 and Decemb,er. 1985 (Cu-
mulative) is set out in the attached State-
ment. 

Statement' 

Annexure 
State.wise position on amount saJ1ctioned to riot atf'ected persons. 

-liates}Union As at the end of As at the end of 
T,rritories MarQb. 1985 December, 198$ 

Total amount Total, amoUnt 
aallftioned sanctioned 

. J (Amount in lakbs) 

OuJarat 4.09 




